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i:lJect. The allegatiOll8 are completely in-
• 

<>BsnvANcE OF WAIIUNT 01' PRECEDENCE 

/' INA.P. 

2462. SHRI M. N. REDDY: Will the 
Minister of HOME AFFAIRS be pleased .0 state: 
(a) wlft:ther Government aTe aware 

that the Governmelll of Andhra Pradesh 
are not observing and complying witb the 
Warrant of Precedence issued by the Cen· 
.tral Government in so far as Members of 
Parliament are concerned; 

(b) wbether proper instruction., have 
been communicated to the Andhra Pra-
""esh Government in this re.gard; and 

(e) the steps the Central Government 
propose to take for the effective aDd pro-
P« o ~ nc~ of the warrant of prece-
dence? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS <SHRI 
K. S. RAMASWAMY): (a> to (e). 
According to the existing in!llnrctions, the 
Warrant of Precedence is meant for state 
and ceremonial occasions. It may not be 
strictly followed on more informal occa-
sions. No instance of non-compliance with 
lbese i~ tions by the Government o( 
AooMa ~  bas come to the notice 
of the Government. 

S. C. ANO S. T. EMPWYEI:S IN C.S.I.R. 

2463. SHRI P. R. THAKUR: Will the 
Minister of EDUCATION 00 pleased to 
~t t  : 

<a> the total number o( CI_ I. II. 
III and IV employees serving at present in 
the various Institutes/Centres functioning 
ut¥ler the Council of ScientifIC and Indu.-
trial Research: 

(b) tbe c1ass-wi5C number of Scbeduled 
,Castes and Scheduled Tribes in the afore-
said total; 

< c) wbether the ellisting reprcsentation 
-of Scheduled C ~t s and T'libe., is COD,i-
-dered adeqaate; and 

(d) if not, the proposed s\ep!l to in-
.:rease their representaliciii within a spcci-
fied tima limit? 

THE MJNISfER. OF EDUCAUON 
(DR. TRIGUNA SEN): <a) to (d). In-
formation is being coDected and wDi be 
laid on the Table of the Hou.oe.· 

REPRESENHnON op SctmDuLBD CAS'I'IIS 

AND ScIlLDULEO TamIlS IN SDVlCIB 

2464. SHRI P. R. THAKUR: WDI the 
Minister of HOME AFFAIRS be pleased 
to state: 

<a) whether Government prqKllle to 
prepare a plan for improving the poIition 
of representation of the Scheduled o.res 
and Scheduled Tribes in variOUs public 
,ervices within a specified period; 

l b > whcl her there is any scheme of a 
.pecific I'l"ogrammc for trainees from tbe 
ScheUulcd Castes and Scbeduled Tribes 
for the same purpooie. particularly by 
creating ,ome special clItra-budaewy 
trainee PO'IS 10 be counted apinat their 
largets or hy e'lablisbing a fnnd rndIIcicIIt 
10 permit the employment of _ Itaff 

member- in thill trainee catClOfY; tIIId 

(c> if nOl, the alternative propcr;a1g? 

THE [)EPUTY MIl'.lrSTER. IN THE 
MINISTRY OF HOME AFFAIRS (SIIR! 
K. s. RAMASWAMY) (a) to (e). While 
no time limit has been fixed by Goftm-
ment (or improvement in the ~t

tion of ~ u  Castes and Scheduled 
Tribes in services and no proposal to 
create any extrll-budJC\lllY trainee pclIit.. 
for Scheduled Castes and Scbeduled Tribes 
is under consideration, Government have 
already opened two Pre-examinlllion Train-
ing Ccntrc-.......one at AIIah'abacl and the 
other at Madras-undC'l" the Department 
of Social Welfare, for giving c:oacb.ina to 
Scheduled Castcs and Scheduled Tribes 
;;andidat", appearing for I.A.S. etc. aa-
mination, As a result of tbis pre-eumina-
lion traunng. candidate. beiODlin,g to 
Scheduled Casles and Scheduled Tn". arc 
now becoming available to fill the post. 
reserved (,,.,. them in the I.A.S. and I.P.S. 
In view of the SUCCC5S of tbia trainiDg 
'cheme. the Working Group set up UDder 
Ihe Chairmlln'hip of Shri M. R. Yardi. 
Additional c~t  Ministry of Home 
Affairs, \0 study the progres.; of IllelllllftS 
for land aUolment to ScbeduIcd c.... aad 
their representation in scrvic:CI b.. IUg-
Rested that for all pCl8t!l (or wbic:la tllere 




